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GOVERNMENT BUILDINGS BURNT IN
NAGALAND
o VA% i

867, SHRI M. VERO :
SHRI KRISHAN KANT :
SHRI D. THENGARI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether 1t 1s & fact that on the 8th
August, 1968 officials from the Sibsagar
District of Assam accompanied by Armed
Forces illegally burnt Nagaland Police
Post  buildings worth over Rs. 50,000
(Rupee fifty thousand) at Yachang in-
side Nagaland ;

(b) whether it is a fact that on the 1gth
August, 1968 Assam officials from the
Sibsagar District of Assam accompanied
by Armed Forces entered into Nagaland
and burnt 2 Government buildings worth
Rs. 5,000 (Rupees five thousand) and 26
village-houses and granaries and standing
crops of inestimable value ; and

(c) if so, what action the Union Go-
vernment propose to take to avoid such
situations arising in future ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) and (b) Reports of these incidents
have been received from the Government
of Nagaland.

(c) The Chief Secretaries of Assam and
Nagaland have since discussed this matter
on 8th October, 1968 and reached an
agreement on steps to be taken to reduce
tension and to determine on the ground
in certain sectors the border between
the two States as defined in the State
of Nagaland Act, 1g62.
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+[THEFTS COMMITTED IN THE CAPITAL

868. SHRI SURAJ PRASAD : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of thefts committed
in the capital during 1967-68, the number
of persons caught red-handed and
the number of policemen who were
involved in these thefts;

(b) the details of the awards given
to the persons who had caught the thieves
red-handed; and

(c) whether it is a fact that the theif
who was caught last year while com-
mitting theft at the residemce of the
Vigilance Commissioner has been set
free, the details of the places where thefts
were committed by him  and whether
the persons who had caught him have
been given any awards, if not, the rea-
sons therefor]?
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+[ ] English translation.



